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MADHYA PRADESH ACT
No. 13 or 2014

THE MADHYA PRADESH LOCAL AUTHORITIES (ELECTORAL OFFENCES)
AMENDMENT ACT, 2014

[Received the assent of the Governor on the 5th August, 2014; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 6th August, 2014].

An Act further to amend the Madhya Pradesh I.ocal Authorities (Electoral Offences)
Act, 1964,

Be it enacted by the Madhya Pradesh Legislature in the sixty-fifth year of the Republic of
India as follows :—

1. This Act may be called the Madhya Pradesh Local Authorities (Electoral Offences) Short title.
Amendment Act, 2014.

2. In the long title of the Madhya Pradesh Local Authorities (Electoral Offences) Act, 1964 Amendment of

(No. 13 of 1964) (hereinafter referred to as the principal Act), for the words "Nagar Panchayats", ~long title.
the words "Nagar Parishads" shall be substituted.
3. In Section 2 of the principal Act,— Amendment of
Section 2.

(a) in clause (1),—

(i) in sub-clause (a), for the words "councillor", the words "Mayor and councillor”
shall be substituted;

(i) in sub-clause (b), for the words "Nagar Panchayat", the words "Nagar Parishad"
shall be substituted and for the word "councillor", the words "President and
councillor" shall be substituted;

(b) in clause (2),(3) and (4), for the words "Nagar Panchayat", the words "Nagar
Parishad” shall be substituted.
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Substitution of
Section 3.

Prohibition of
public meetings
ete. during
period of forty-
eight hours
ending with hour
fixed for
conclusion  of
poll.

Substitution of
Section 4.

Disturbances at
election meetings.

Insertion of
Section 6A.

Penalty for
failure to observe
procedure for
voting.

Substitution of
Section 10.

Removal of
ballot papers
from polling
station to be an
offence.

4. For Section 3 of the principal Act, the following section shall be substituted, namely :—

"3. (1) No person shall, during the period of forty-cight hours ending with the hour fixed
for completion of the poll for any election in any polling area,—

(a) convene, hold, attend, join or address any public meeting or procession in
connection with an election; or

(b) display to the public any election matter by means of cinematography,
electronic or print media or any other means; or

(c) propagate any election matter to the public by holding, or by arranging the
holding of, any musical concert or any theatrical performance or by way of
amusement or any other means of entertainment with a purpose to attracting
the voters.

(2) Any person who contravenes the provisions of sub-section (1) shall be punishable
with imprisonment for a term which may extend to two years or with fine which
may extend to two thousand rupees, or with both.

Explanation.—For the purpose of this section, the expression "election matter" means
any matter intended or calculated to influence or affect the result of an election.”.

5. For Section 4 of the principal Act, the following section shall be substituted, namely :—

"4, (1) Any person who at a public meeting to which this section applies, acts, or incites
others to act, in a disorderly manner for the purpose of preventing the transaction
of the business for which the meeting was called together, shall be punishable
with imprisonment for a term which may extend to six months or with fine which
may extend to two thousand rupees or with both.

) An offence punishable under sub-section (1) shall be cognizable.

3) This section applies to any public meeting of a political character held in any
constituency between the date of the issue of a notification under this Act calling
upon the constituency to elect a member or members and the date on which such
election is held.

@) If any police officer reasonably suspects any person of committing an offence
under sub-section (1), he may, if requested so to do by the chairman of the
meeting, require that person to declare to him immediately his name and address
and, if that person refuses or fails to declare the same, or if the police officer
reasonably suspects him of giving a false declaration, the police officer may arrest
him without warrant.".

6. After Section 6 of the principal Act, the following section shall be inserted, namely :—

"6A. If any elector to whom a ballot paper has been issued, refuse to observe the
procedure prescribed for voting the ballot paper issued to him shall be liable for
cancellation.”.

7. For Section 10 of the principal Act, the following section shall be substituted, namely :—

"10. (1) Any person who at any election unauthorizedly takes or attempts to take a ballot
paper, election documents or the Electronic Voting Machine out of a polling
station, or willfully aids or abets the doing of any such act, shall be punishable
with imprisonment for a term which may extend to one year or with fine which
may extend to five hundred rupees or with both.
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If the presiding officer of a polling station has reasons 1o believe that any person
is committing or has committed an offence punishable under sub-section (1), such
officer may,-before such person leaves the polling station, arrest or direct a police
officer to arrest such person and may search such person or cause him to be
searched by a police officer :

Provided that when it is necessary to cause a woman to be searched, the search
shall be made by another woman with strict regard to decency.

Any ballot paper, election documents or Electronic Voting Machine found upon
the person arrested on’search, shall be made over for safe custody to a police
officer by the presiding officer, or where the search is made by a police officer,
the same shall be kept by such officer in safe custody.

An offence punishable under sub-section (1) shall be cognizable.".

8. After Section 14D of the principal Act, the following sections shall be inserted,

namely :—-

"14E.

2)

3

“

(1) No person, other than the returning officer, the Presiding officer, any police
officer and any other person appointed to maintain peace and order, at a polling
station who is on duty at the polling station, shail, on a poiling day, go armed
with arms, as defined in the Arms Act,1959(54 of 1959), of any kind within the
neighborhood of a polling station.

If any person contravenes the provisions of sub-section (1), he shall be punishable
with imprisonment for a term which may extend to two years, or with fine, or
with both.

Where a person is convicted of an offence under this section, the arms as defined
in the provisions of the Arms Act,1959(54 of 1959) and notification issued
thereunder, found in his possession shall be liable to confiscation and the license
granted in relation to such arms shall be deemed to have been revoked under
section 17 of that Act.

An offence under sub-section (2) shall be cognizable.

14F. (1) No spirituous, fermented or intoxicating liquors or other substances of a like

)

3

nature shall be sold, given or distributed at a hotel, eating house, tavern, shop
or any other place, public or private, within a polling area during the period
of forty-eight hours ending with the hour fixed for the conclusion of the poll for
any election in that poiling area.

Any person who contravenes the provisions of sub-section (1), shall be punishable
with imprisonment for a term which may extend to six months or with fine which
may extend to two thousand rupees or with both.

Where a person is convicted of an offence under this section, the spirituous,
fermented or intoxicating liquors or other substances of a like nature found in
his possession shall be liable to confiscation and the same shall be disposed of
in such manner as may be prescribed.".

Insertion of
Section 14 E and
14F.

Prohibition of
going armed to
or near a polling
station.

Liquor net to be
sold, given or
distributed on
polling day.

F1e=Teh, WEhTE qE0 T4 TG AR, HeauRy NI WG Fwt grRoery, Hidrer @ gEa qur weRiig—2014.



